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AUTHORITATIOVE ENGLISH TEXT
Bill No. 4 of 2012

THE HIMACHAL PRADESH PASSENGERS AND GOODS TAXATION
(AMENDMENT) BILL, 2012

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A

Bill



further to amend the Himachal Pradesh Passengers and Goods Taxation Act, 1955 (Act
No. 15 of 1955).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Sixty-third Year of
the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Passengers and Goods
Taxation (Amendment) Act, 2012.

2. Amendment of section 4-A.—In section 4-A of the Himachal Pradesh
Passengers and Goods Taxation Act, 1955, in sub-section (1), for the words and sign “State
Government, by notification”, the words “Excise and Taxation Commissioner’ shall be
substituted.

STATEMENT OF OBJECTS AND REASONS

Section 4-A of the Himachal Pradesh Passengers and Goods Taxation Act, 1955 provides
for collection of additional goods tax payable under section 3-B by a person duly authorized by
the State Government, by notification, from the person-in-charge or driver of the motor vehicle,
as the case may be. Every time new dealers are identified and the case for authorization of new
dealers has to be sent to the State Government for authorising them to collect the tax payable
under section 3-B of the Act ibid. Since this is a ongoing process and under the existing
provision, it takes much time of the department to got such dealers authorized from the State
Government for the purpose of collection of additional goods tax, therefore, it has been
considered necessary that the power to authorize new dealers under the Act ibid may be
delegated on the Excise and Taxation Commissioner. This has necessitated amendment in the
aforesaid Act.

This Bill seeks to achieve the aforesaid objectives.

PREM KUMAR DHUMAL,
Chief Minister.
Shimla :

FINANCIAL MEMORANDUM



The provisions of the Bill when enacted are to be enforced through the existing
Government machinery and no additional expenditure will be involved.

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2 of the Bill seeks to empower the Excise and Taxation Commissioner to
authorise a person to collect additional goods tax payable under section 3-B from the person-in-
charge or driver of the motor vehicle, as the case may be. This delegation is essential and normal
in character.



